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CENTRAL ADMINISTRATIVE THRIBUNAL
PRINCIPAL BENCH, NEW DELHL

J

OA NO. 12¥9/700%

MA NO. 1133/20083

OA NO. 1344/200%

OA NO. 148572008 ~
&

OA NQ. 153872003 °
MA NO. 1296 /2005

This the 10th day of September, 2003

HON BHLE SH, KULDILP &?l‘NGHy")EMB&R (1)

OQh-1739f72003 \\\\\

S
1. Sh. Brij Lal s/0o Sh., Radri #vrazad
Z. Sh. Narender Kumar s/o $h. Ram Kishan
3. Sh. Ram Charan s/0 Sh. L. Kali Charar
4. Sh. Krishan Kumar s/o $h. Goverdhan Dass
5. Sh. Prem Kumair s/o Sh. Ganpati Ral
f. Sh. Tej Pal Singh s/o Sh. Rattan Singh
7. Sh. Sarwan Kumar s/0 Sh. Tilak et
3. Sh, Dalip Kumar s/o Sh. Suresh Kumar
9. Smt, Mala Devi w/o Sh. Puran Chand
18. Smt.. Prem Wati w/o Sh. Sri Chand
1. smt. Shyamo Dewvwi w/o 5h. Incler 3t
12, Smt.. Phool wati w/o $h., Misru

The above applicants are working as casual labourer=s Wit
temporary status, in  New Delhi Sorting DOivision New
Delhi~110001, All the applicants are residents of Delbvi /Mew
Delhi  except Applicant No.4 who is resident of Rewari Distt.
Their address for service of notices is C/o Sh. Sant.  Lal,
Advocate, CAT Bar Room, New Delhi-110001.

. OA-1Ga4/2003

She Bikram Prasad Singh son of $h. Jateswar Singh

woirking as casual labourer with Temporary Steates
in Mewe Delhdl Sorting Division, New Delhi-110001,
resident of Delhi, address for service of notices i=s
Cfo Sh. Sant Lal, CAT Bar Room, New Delhi-110001.

Vairsus

1. Union of India through the Secratary,
Mirnistry of Communications,
Deptt. of Posts,
Dak Ehawan, Mew Delhi-110001.

2. The Chief Postmaster General,
Delhi Circle,
Meghdoot Bhawan,
New Delhi-110007.

3. The Si. Supdt. New Delhl STG.ON.
Meghdoot Bhawan, New Delhi-110001.
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DA-) 483/2003

She Motl Ram son of Late 5Sh., Rameshwar

working as casual labourer with Temporary Status

in Delhi Sorting Division, Delhi-110008,

resiclent of Delhi, address for service of notices is
Clo 8h. Sant Lal, CAT Bar Room, Mew Delhi-110007.,

T Sh. Mukesh son of Late Sh. Lal Chand

Z., Sh. Raju s/o Sh., Bishan Lal

Agplicaants are working as casual labourer with Temporary
S5tatus in Delhi Sorting Division, Delhi-110006, Chisy
resiclents of Delhi, address for service of notices is
C/o &h. Sant Lal, CAT Bar Room, New Delhi-1100071.

(By advocate: Sh., Sant Lal)
Versns

1. Union of India through the Secretary,
Ministry of Communications,
Daptt., of Posts,
Dak Bhawan, Mew Delhi-1100071.

Z, The Chiet Postmaster General,
Delhi Circle,
Meghdoot Eivawan,
New Delhi-110001.,

3. The Sr. Supdt, Delhil ST, D3t sion .,
Kashmere Gate, Delhi-110006.

(By Advocate: Sh. R.P,Aggarwal }
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By S, Kuldip Singh, Member (J)
By this common order I am going to decided & OAs ax

Tacts in all the 4 0As are common.

2. In OA No.1278/2003 and 134472003 applicants  havs  beeiy
lzsued a  show cause notice vide Annexure A-1 that temporary
status conferred upon the applicant is irrvegular and 1o iz
proposed  to withdraw the same. Applicants were given an
opportunity  to make representation on ih@ sald order. softey
cons i ddering the representation made by the applicant,
respondents  directed that temporary status conferived upan bhe

applicant stands cancelled vide Annexure A-2.
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. Nimilarly, in the case of O0A-1344/2003 the =same notice was
issued., In that case also the applicant had wmsde %

Feprasentation and after considering the same, the temporary
status conferred upon the applicant were directed To be

treated as cancelled.

L Similarly, in 0A-1483/2003 & show cause notice has
veen issued. But because of the interim order izsued by thix
fribunal the temporary status has not been conferred as the
respondents were directed to maintain the status quo with
regar ¢l to the temporary status conferred upon the applicant.

5. A similar  show cause notice has been issued Lo ths
applicants  in  0A-1538/2003 wherein also the sald order was
issued. 1n order to challenge the same, counsel Tor applicsnt
submi tted that though the Hon ble Supreme Court in case of
Mohan Pal vs. Union of India 2002 (1) SLJI 464 has heled  thawn
the =cheme of the DOPT with regard to conferment of temporary
status  issued on 10.9.93 has been held to be one time  =mChemes
but  while delivering the judgment Hon ble Supreme Court has
pirotected the temporary status granted to casual labouir = eweln
afterr  the «rucial date of 1.9.93 or the date on which this

scheme was issued.

i

6. Counsel for applicant submits that once the temporary

status has been granted, the same cannot be  withdrawm.

Counzel  for applicant then referred to judgment given by this
Tribunal in case of Mehar Chand vs. Union ot India io

DE-16%1/2002 and relying upon the Jjudgment, counsel for
applicant submits that according to this dudgment temporsry
status once bestowed cannot be taken away though the scheme is

for conferment of temporary status from 1.9.93, This Tribuml
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haz  wlso relied upon the another judgment of Hon ble Supreme

Court in H.L.Trehan s case in which similar show cause potice

was  desued to cancel the temporary status and following this
dudgment  also the court had stated that temporary status once

bestowed cann ot be taken awa Y.

7. The issue raised in the present cases is Fully  ooversol
under the udgment referred to above, there is no reason as to

why different view should be taken. Considering the same, [

\~ allow  the 0As and guash the impugned orders. Applicants can
%,

continue  to enjoy the benefits of temporary status  convterrect

ugon Lhem with all consequential benefits,

{ KULDIP =INGH b
Member (J)




